
Ceiiiral Adimiiistraiive Tiibimal

Principal Bendi, New Deliii

O.A. No.2.048/2.002

MA.Nq.lo81/2002

Tuesdays tliis tlie 2 '̂̂ day ofNovember 2004

Hon'ble Shii Justice M. A. Kliaii, Vice Cliairmaii (J)
Hon'ble Slui S. K. Naik, Meinbei' (A)

1. Pro,^ranime StaffAssociation ofAll IndiaRadio &Doofdafsliaii
tiirough itsPresident, Sliti V.A. S/Iagazine, Room No.101 .

A Akashvaiii Eha'A^i, Parliarnent Street, New Delhi

2. R.?.Sahu

s/o late shfi Suraj Deen Saliu
Type W/350Sector-Ill
R-KPurajs, New Demi-22

...Appiicsats

(By Advocate: Shii S. Y. Kiiaii)

Versus

Union of India through

1. Secretaty
Miaistn^ of Mormation & Broadcasting
Shastfi Ehavvaii,
Dr. Raiendra Prasad Road, New Delhi

^ 2 Director General
^ .^lladia Radio

Akashwani Bha'^'aii

, Saisad Ma^i, New Delhi
V " .. .Respondents

(By Advocate; Shri S.M. Arif)

ORDERfORALi

Sliri Justice M.A. Klian:

Learned counsel for applicant has submitted that in accordance witli the
orders ofthis Tribunal in t^vo Original Applications, the respondejits ate likely to

make a fresMiew seniority list and in case tlie applicaiits are given seiiiority, as
claimed by them in the present OA, tlieir grievance would be rediessed. Learned
counsel, on instructions from the applicants, wants to\vithdra^v this OA He futiher

submitted that tlie applicaiits, hoivever, may be allowed aliberty to file afresh OA in
case they ate aggrieved by their position in the new seniority list. Learned counsel
for respondents hasno objection.
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2. Aecorclifigly, OA-2C48/2002 md MA-i68i/2002 are dismissed as
Ho^vever, it would be open to the applicants to take appropriate legal

steps for redressai of tlieir grievaiiee against the proposed'aew seiiiority list, v^iiieh
will be fiamed by the respondents in conipliaiice ofthe orders ofthis Tribunal in
other OAs. Hie parties mil bear tlieir o^^ii costs.

W (S.KNaik) (M.AKlian)
^ Member (A) Vice Chainnan (J.)
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